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1/09.07.2002 ; 	Mr. G.Nose, counsel for the applicant. 

As prayed for, be licted on 26.07.2002 for 

hearing 

skj 	(S.Jh8)/M(A) 	 (B.N.Singh Neelarn)/VC 

2/26.7. .2002, 	Be listed for hearing on 24.9.2002. 

SKS 
	 (A) (B.N.Singh elam)/VC 

9.20(2 	 HOarj Shrj Gautam Bose, id. course). for the, 

applicant fi1ig this CCAPA in Conct ion, w1th1  

0. A. No. 61/96 for issuing shq.cause njce to the 
a11eg d contemrrs for non compliance of the 

/ 	 order s 0 p esS e 

Isa ue a h' c ause notice up on the other S 
made returnalbe within fox weeks, The ld, COUnS 

for the qp plicant as to take w&pL steps for i$$uing 

42 	 ncice upon the respQndets within a week. Reply, 

if any, may be filed by the next date, Be listed 

for hearir'p 2.12,2002 

/ 

MES O  ($arweshwar Jha )/M(A) 	(B,N,Singh weln )/VC-..- 

For want of time, be listed for hear1n 
on 24 .1.2003. 

(L.R.K. PtaSad)/M(A) 	(E.N.Slngh e1am)/Vc 
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5/24.1.2003 	hri G. Bose, counsel for app1icant; 

None for Res jonde nts 

3 inc e this matter is for DB 

list this case for heciring on 13 .2 .2003.  

sks 	 . DogrL)jJ4(J) 

pet the call/resolutiOn made by the 

St ate  Bar, C uncil, the ctnsel have abstaifld from 

appear1flthS Tribunal. The caseIS, tharefor, 

aclinurned,to 16,3.2003 for hearifly. 
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CCPt% Np,: 70/02 
0t No. 61/96 

AW 
- 10/07.11.2003 : Ccncernd 1awyrc re present. 

ith the consent of the parties, 
be 	n 16.01.2003 for hearing, 

skj 	('i .Jb)(h) 	 (3 .i .ingi) /VC 

11/16.1. 2C4 	shri Gautam Base. 1.counseL for the app1ica4t 

as well as the 3d. csunse3. I or the respondents Shri V. 

1gLinha re present. The 341. Counsel for the applicant 

seeks time to Ijave instructions irithe matter Since the 

H,n'e FIjh Court has passed certain orders in the 

writ petition preferred by the ,ficia1 respondents. List 
it to 	aring on 19.3.2004. 

M. 	(Me, 	)/M (A) 	 ( S 

12/19. 3. 2004 	The id. COuflc1 for the parties are presents  

iJE matter. List it for h€arinç on 3.6,2004 
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cc?A$0/02 	 - 

14'318.204 	 It is ?leaded  by the id, cunSel for.the 

applicant Shri. Gautam BOSe that for the last 	•1 

several months, he-has nolt rcceived any instrtictipm 

- 	from his client, therefere, he áses not-want t4 

res5 this CCPA, 

20 	Accortipgly., this CCPA stands iismiSse 

as nt presses. i'etices issued to the re,s?endes 

p 	
are hereby discharged, Nt C as ts.

miss 
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( M, 	 ( S. bogra )/M(J 
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